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Our difficulty is...(Interruptions)... No, we have briefed all your leader-
ship on this matter in great detail only before....

SHRI NILOTPAL BASU: What | am saying is that funeral has been
attacked.

SHRI K. NATWAR SINGH: | am just coming to that. Regarding the
funeral of the lady you mentioned, | really don't have the details, but we will
find out the details as to what has happened. | think, it is deplorable,
and it is very sad indeed. Our difficulty is that because of the unique
relationship with Nepal, because of being a sovereign country, our country
is a huge country, has historical links with them, India had all the
leverages; we have not used any of them. We want to resolve this in an
amicable and friendly manner as we possibly can, so that democracy is
restored, Maoists are contained, political process starts and the people of
Nepal do not suffer in any way. That is our policy.

Alleged tapping of telephone of Chief Minister of a State
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1 ] Transliteration of Urdu Scrip.
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Need to desist from recognising new craft union in Air India by
the Ministry of Labour

SHRIN.K. PREMACHANDRAN (Kerala): Thank you, Mr. Deputy Chair-
man, Sir.

MR DEPUTY CHAIRMAN: Just mention the issue only. Please do not
make a debate.

SHRI N.K. PREMACHANDRAN: Sir, this is a very serious matter in
respect of arbitrary and illegal acts of the Labour Ministry officials. A strike
by a section of the people yesterday has resulted in huge loss and damage
to Air India. Sir, in our country, there is no specific law for recognition of
trade unions. What we follow is that the recognition of trade unions is
regulated by the consensus arrived at the indian Labour Congress. The
Indian Labour Congress adopted a Code of Discipline to which all Central
trade unions are parties and the Code is accepted by the employers,
trade unions as well as the Government. That is the existing policy of the
Government of India. Sir, the set Code of Discipline is very specific that no
recognition be given to the craft trade unions and the craft trade unions are
never encouraged. Sir, here in the case of the Air incia, what the Labour
Ministry offciials have done is, they have violated this Code of Discipline
and ordered election to recognise a craft union at the behest of a splinter
union. They have carved out two constituencies, technicians and non-
technicians. It has created a very big problem aiso. They have also prepared
an electoral roll. It is very interesting to note whether it is within the
authority of the Labour Ministry to decide who is technician and who'is
non-technician. The Air India management has given an electrol rolt and
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